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FROM No, 4 

(SEE RULE 42 ) 
• 	 CENT RjJ AD MI NI ST RAT I yE T PJBUNAI 

GUWAfIATI BEN(E: 

O±iginaj. pp1ecatjon No:I?/ 2 0 03 

Mise' Petition No: 

Contempt Petition No: 
 

Rd'ièw \ppecatjon No: 
 

•APp1.?cants: 

Resnd ants:  Ors- 

Alivicate for the j%pplecants:... (17A- Aiytc 

jyo ate fo.r the Resndants:_ 	 014 

C Registry 

25,7.2003 Present : the Hon'ble Mr. Just'O•,i'.i, 'I 	 Chowdhury, Vicehn 
The Hon'ble Mr. ,  N.tc71yai, 
M?Inber (A), 

Heard W. A. Ahmed, leerd counsel 
the applicant. 	 , 	 I 

• 	 The application is aitted, Uall 
for the records. 

I 	
Issue notice to show cus as to 

why interim order as prayed orsha1l not 
- 	 be granted. Returna 	by 26.8 49O3. 

List on 26.,2033 for order. 
In the meantime, the respondents are 

directed to allow the appl1ant. to contjn 
in servictj1l.the returabe date, 

4 
29~' 	

:Abmber Vic -Chajrman fr-yvZ 
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26.8.2003 	Present : The Hontble  At. Jusice 
D.N. Chowdhury, \Tice-Chàirrnan 

The Hon'ble Mr. K.V. Prahaladan 

Administrative Member. 

• •. 	 None appears for the applicant. 

Mrs. N. Medhi; learned counsel appear-

ing on behalf of the respondent No.2 

prays for time for filing written 

statement. Prayer is allowed. List 

again on 26.9.2003 for orders. 

Member 	 Vice-Chairran 

.mb 

26.9.2003 

51  

- 

L 
I:2 	'I.' 	• 

Heard Mr.A.Ahmed, learned cosel 

for the applicant 	also r • S.K .Medhi, 

learned counsel appearing on behalf of 
respondent no.2. 

Mr.S.K.Medhi prays for time to file 

written, statement. 

prayer allowed. List the case on' 

28.10.2003 for order. 

Interim order dated 25.7.2003 shall 

continue. 

Member 	 Vice-Chairman 
0W 	4(1-t(b 	bi 

-- 	28.10.2003 Heard Mr .A.Ahmód, learned counsel 

for the applicant and also Mr.S.K.Medhi 

learned counsel fer the respondents. 

Mr.Medhi has stated that he is f iii-

ng written statement in course of the 
day. List the case for hearing on 2.12 
2003. The applicant may file rejoinder, 
if any, within two weeks from the recéiu 
pt of the written staitement. 

Interim order shall continue. 

' I 

.  

Member 	 Vice -Chafrman 

fL 	AAAJ 'i 	 - Z- b 	2 
fl1LA 	cY 



tA-1 

& if 
/A- 

t34 	 L ff 
j 

O.A. 169/2003. 

c))  
23.01,2004 Present : The Hon'ble Shri Bharat 

Bhusan, Judicial Manber, 

The Fbnble Shri. K.V. 
Prahiadan, Menber (A). 

Mr. A. Ahmed, learned counsel 

for the applicant and Mr. S.K. Medhi, 

learned counsel for the respondents 

were present. 

Mr. A. AIzned, learned counsel 

for the applicant seeks time to file 

rejoinder. So, the case is adjourned 

to 17.02.2004 for hearing. 

ko ul: 
Mnber (A) 	 Mnber (J) 

bb 

27.2.2004 	Present: Hon'ble Shri Shanker Raju, 
Judicial Member 

Hon'ble K.V.Prahladan, 
Adrninistrative Member. 

Learned 	counsel 	for 	the 

applicant seeks withdrawal of the case 

with liberty to pursue the matter in 

the appropriate forum as the National 

Open School does not fall under the 

jurisdiction of the Central 

Administrative Tribunal ' for want of 

notificatjon under Section J44 (2), of 

the Administrative Tribunals Act, 1985. 

Mr S.K. .Medhi, learned counsel for 

respondent 2 is present. 

nkm 

The application is dismissed 

on withdrawal with liberty to approach 

the appropriate forum. 

L 
1 

Member(A) 	 Member(J) 
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IN THE CENTRAL ADMINISTRATIVE TRIBtThThL, 

GAUHATI BENCH AT GAUHATI. 

(AN APPLICATION UNDER SECTION 19 OF THE 

CENTRAL ADMINISTRATIVE TRIBUNAL ACT r  1985) 

ORIGINAL APPLICATION NO. I 	OF 2003. 

B E T W E E N 

Sri Rohini Sarma. 	 -Applicant 

-Ve ru- 

The Unioi of India & 

Others 	-Respondents 

IWDEX 

LIST OF DATES AND SYNOPSIS 

• Application 

Verification 	\ L 

Anneure-A 	i the photocopy of Office 

Order Ref. No. NOS/NER/RC" 

dated 16-10-1995. - 

Annexure-B 	i 	the photocopy joining 

report dated 16-10-1995 of 

the applicant. 



Annexure-C 	is the photocopy of letter 

No.REF NoNOS/NER/RC dated 

23-05-1996.\ 

Annexure-D 	is the photocopy of Office 

Memorandum Ref. N0S/Pers/99/ 

151 dated 12-05-1999 

Anneure-E 	is the photocopy of Office 

Order F No. NOZ/Perz/99 dated 

22-09-1999. 2. 

- This Original application is made for 

regularizat.ion of theservice of the applicant 

in the post of Clerk-cum-Typist with effect 

from 01-05-1996 as per recomrnien.ation of 

Respondent No. 3 and in the post of Yunior 

Assistant from 01-06-1999 and also for 

direction to the. Respondents to release the 

regular pay scale of the applicant in the post 

of Clerk-cuin-Typ.izt with effect from 01-03-

1996,. and also to release the regular pay scale 

of the applicant in the post of 1unior 

Assistant at the pay scale of Rs.3050-75-3950-

1590/- with retrospective effect, i.e.,. from 

01-06-1999 with all consequential service bene-

fits including seniority etc. 

k 
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IN THE CENTRAL ADMINISTRATIVE TRLBUAL 

GAUHATI BENCH AT GUWAHATI. 

(AN APPLICATION UNDER SECTION 19 OF THE CENTRAL 

/ 
ADMINISTRATIVE TRLBUNkL ACT,. 1985.) 

ORIGINAL APPLICATION NO. IC? OF 2003. 

BETW,EEN 

Sri. Rohini Sarina,. 

• 	5/0 Sri Sita Kanta Zarna,. 

• 	Junior Aitant 

5 Office of the Regionl Dire ctor,. 

National Open School,. Dpar.tinent 

of Education,. Ministry, of Hunan 

Resource Developnent,. C4overmnent 

of India,. Regional Centre, N.E. 

Region,. -Niial Bhawan,. 15t  Floor, S 

Chriitian Bati,. - l4ilnani Phukan 

Road,. çuwahati-781005. 	
S - 

-Applicant. 

1) The Union of India,. 

i74 

'S 
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represented by the Secretary 

to the Goverument of India,. 

Ministry of th.man Resource 

and ,Developxpent,. New Delhi. 

The 	Secretary, 	National 

Institute of Open Schooling,. 

(Formerly 	National 	Open 

Zchool-NOZ),.Ministry of Humau 

Re sourCe 	and 	Dvel opment,. 

Govermxtent of India,. B31B, 

KaLlash Colony, 

Nw Delhi-110048 

The Regional Director,., 

National Open School,. 

Depaitment of Education,. 

Ministry of Hunan Resource 

Development,. Goverirnient of 

India,. Regional Centre, 

Region, Nirnial Bliawan,. i 

Floor,. Christian Basti,.. 

Nilnani Phukan Road,. 

Guwahati-7B1005 

- Respondents. 

DETAILS OF THE APPLICATION: 

' 
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1) 	PARTICULARS OF THE ORtER AGAINST 

WHICH THE APPLICATION IS MADE: 

This application is not irade against 

any particular order but, the.applicant seeks a 

direction from this Hon'hle Tribunal to the 

Respondents for regularization of applicant's 

post as Clerk-cuxt-Typist with effect from 01-

05-1996 as per recommendation of Respondent No 

3 and in the post of Junior Assist.nt from 01-

06-1999 and also prayer before this Hon'hle 

rrihunl to direct the Respondents to releas 

the rgular pay scale of the applicant in the 

post of Clerk-cunv-Typist with effect from 01-

0571996,. and also to release the regular pay 

scale pf' the applicant in the post of Junior 

Assistant at the pay scale of Rs3050-75-3950-

4590/-a with retrospective effect, from 

01-06-1999. 

2) 	JURISDICTION OF THE TRIBTJ1AL 

The applicant declares that the 

Subject matter of the instant 

application is within the jurisdiction 

of this Hon'ble 

4 	 C' 
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3) 	LIHITATION 

The applicant further declare that the 

application is within the linitation 

period prescribed under Section 21 of 

the Administrative Tribunal ACt r  1985 

FACTS OF THE CASE: 

.1. 	That the applicant is a citizen. of 

India and as souch, he is entitled tc all the 

rights and privileges guaranteed under the 

Constitution of Indiafl 

42) 	That your applicant begs to state that 

the applicant was appoiflted by the Respoidents 

as Clerk-cwt-typist on fixed monthly remunera-

tion of rupees 1500/- on daily wage basis on 

16-10-1995; Accordingly, he joined under the 

Respondent No. 3 on 16-I0-1995. H 

Anneure-A is the photocopy of Office 

Orde r Ref. No. NOS/NERIRC dated 16- 10- 

1995. 

Annexure-B is the loining report dated 

16-10-1995 of the applicants 



J3) 	That your applicant begs to state that 

he continued his service as C1erk - cuz-typist 

withou\t any break froni16-i0-1995. In the nean- 

tinie Respondent No 	3 after having full 

• 	satisfaction with the works of the .pplicant• he 

recommended the regularizatjc,n of the appli- 

cant's service as clerk 'cum typist with effect 

from 0L-05-1996 before the Respondent No 2 

vide his letter No. REF Nc NOZ/ NER/ .0 dated 

23-05- 199€ 

Anne.xure-C is the photocopy of letter 

No. REF No. NO3/ NER/ RC dated 23-05-

i996. 

That the applicant begs to state that 

he continued in his post as Clerk-Ci-Typjt 

till 31- 05--1999. Your applicant appeared for an. 
interview for the post of Junior Assistant on 

12-0-1999. He was selected and appointed as 
Junior Assistant by the Respondent no 2 vide 

Office Heznoranduni Ref NOZ/Pers/99/151 dated 

12-05-1999 He was appoflited and posted under 

the Respondent No 3 on the conolidated alary 

of Rs 3500/- pam. with effect from 0106-1999, 

\\ 

7 



.Annexure-D is the photocopy of Office 

* 	Memorandun Ref. NO/Per/99/151 dated 

12-05-1999. 

Annexure-E is the photocopy of Office 

Order F No. NOS/Pets/99 dated 22-09-

1999. 

45) 	That your applicnt begs to state that 

he is wor)ung under tEe Respondents since 1995 

till today without any break in the post of 

Clerk-cuxn-Typist and also in the post of Junior 

Assistant. But he 'has. been deprived, from 

regular pay scale and also regulariation of 

his above ,aid posts. He has been deprived from 

regular service beflefit f  pay scale, dearness 

allowance, house rent, medical allowances and 

even minimum pay stale was also not granted to 

the applicant 

.6) 	That your applicant begs to state that 

he had already served for a considerabre long 

period under the Respondents and he is now 

going to he over aged for othr Goverrment 

1obs He has , acquired a legal right, for 

regularization and regular pay scale of his 

above said posts. He was selected and appointed 



by the Respondents through regular intet-view 

and selecion. But the Respondents have notet 

regularized his post. He tuade several requests 

to the authcrity concerned but the Respondents 

have not taken any interest in this iiiattér. 

Hence., finding no other alternative your 

applicant has compelled to approach this 

Honthle Tribunal for seeking justice in thi, 

matte r. 

4.11 	That your applicant begs to state that 

if the Honrble Tribunal does not interfere 

inediately then irreparable loss, will be 

caused to theapplicant.' 

H 

1.8) 	That your applicant begs to state that 

he is entitled for siie privilege whIch the 

regular employees are enioylng. In the instant 

case the app•lieant is sublected to hostile 

discrimination. India is a socialist republic, 

it implies the existence of certain impørtrnt 

obligations which the state has to discharge. 

The right to work the right of every one to 

and favourable remuneration assuring a 

decent living for himself and his faniily, the 

right of every one without discriiiination of 

any kind to equal pay for equal work, the right 
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of rest 	lisure, reasc>nabie linitation of 

working hours and periodic holidays with pay r  

the right to security of works are some of the 

rights which have to be ensured by appropriate 

Lejislative And Executive ineasure 

9) 	That your applicant begs to state that 

he being a poor person and he is working under 

the Respondents very sincerely without any 

blemish in his service. He is entitled for 

reguiarization of his service and regular pay. 

Hence the Hon'ble Tribunal may be pleased to 

protect the interest of the applicant by giving 

a direction to the Respondents for regulariza-

tion of his service and release his regular pay 

scale with retrospective effect. 

	

i. 103 	That your applicant begs to state t±at 

the action of the Respondents is illegal,. mala 

fide with a motive behind. 

	

.11J 	That your applicant begs to state that 

the Respondents have violated the fund.mental 

rights of the applicant. 

.12J 

 

That your applicant begs to state 

that the Respondents have acted in an arbitrary 



it 

manner by depriving the applicant not giving 

him regular pay scale and also not regularizing 

his service. 

4.13 	That this application is filed bona 

fide for the eids of lust ice 

5) 	GRXTNDZ 	FOR RELIEF 	WITH LEGAL 

PROVIZIO1qS: 

5 1j 	For that on the reason and facts which 

are narrated above the action of the 

Respondents are prima facie illegal 

and without jurisdiction. 

5.2) 	For that the action of the Respc>ndentz 

are inala fide and illegal and with a 

mctive behind. 

5.3) 	For that the ap1icants having worked 

for a considerable long period,. ± c.,. 

from 1995 to till date,. he is entitled 

to be regularised in his post with 

regular pay scale with retrospective 

effect, 

54J 	For that the applicants have become 

over aged for other employrnent 



1., 

5.5) 	For that he athered experiences of 

different works in the establisbment. 

5.6) 	For that the nature of work enrutd 

to the applicant is of perianent 

nature and therefore heis entitled to 

be régularised. 

5.7) 	For that the applicant has got no 

alternative means of live1jhood 

5.8) 	For that the Central c4overnnient being 

a model employer cannqt he allowed to 

adopt a differential treatment as 

regard paynent of wages to the 

applicant. 

The applicants crave leave of this 
Hc)nrble Tribunal to advance further 

grounds at the time of hearing of 

instpt application. 

6). 	1 DETAIL OF REMEDIES EXHAUSTED: 

That there is no other alternative and 

efficacious remedy available to the 
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applicant 	except 	invoking 	the 

urisdiction of this Eon'Ne Tri.hunal. 

7) 	1ATTERS NOT PREVIOUSLY FILED OR 

PENDING BEFORE ANY OTHER COURT: 

The applicant further declares that he 

has not filed any application, writ 

petition or suit in respect of the 

sublect matter of the Instant appli.-

cation before any other court r  autho-

rity or any other bench of this 

Hon'hie Tribunal nor any such, appli-

cation, writ petition or suit is 

pendIng before any of theme. 

RELIEF P1t.1YED FOR: 

Under the facts and circi.nstances 

stated above the applicant most respe-

ctfully prayed that your Lordships may 

he pleased to admit this petition and 

call for records and after hearing 

both the parties •the .Hon.?ble  Tribuna.1 

may he pleased to direct the Respon--

dents to give thefollowing reliefs: 

3 
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81 	That the Respondeifts may he directed 

by the Hon'ble Tribunal to regularize 

the service of the applicant in the 

post of Clerk-cuin-Typist with effect 

from 01-05-1996 as per recon.rniendation 

of Respondent No. , 3 and in the post of 

Junior Assistant. from 01-06-1999 and 

also this. Honble Tribunal may. he 

pleased to direct the aespondents to 

release the regular pay scale of the 

applicant in the post of Clerk-cui-

Typist with effect from 01-05-1996, 

and also to release the regular pay .  

scale of the applicant in the post of 

Junior Assistant at the pay scale of 

R3050-75-3950-1590i- with retrospe-

ctiv effect,. from 01-06-1999 

with all consequential service bene-

fits including seniority etc 

8.2 	Cost of the application.. 

9) 	INTERD'4 ORDER PRP.YED FOR: 
/ 
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Pending final decision of this 

application the appilicant seeks iue 

of the interim order from this H n rhl e  

Tribunal • 

91 	That the Respondents may be directd 

by, this Hon"ble.  Tribunal not to 

terninatelheservice of the applicant 

till fina' dipoal of this Original 

Applications 

THIS 7PPLIC.TION IS FILED THROUGH 

ADVOCATE 

PARTICULARS OF I P 0 

I P. o. No 	: 7 	07 ? 3,9  
bate of Issue 

A 	/ f Issued from  

• Payable at 

LIST OF ENCLOSURES 

As stated above. 

-\'erification, 
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Verification 

I, Sri Rohini Serma, aged about 34 years, 

S/o Sri Site Kente Sarme, Junior Assistant, 

C:'ffie of the Regional Director, National Open School, 

Department of Education, Ministry, of Human Resource 

Development, GOvernment. of India, Regiriai Centre, 

N.E. Region, Nirrnal Bhewan,. 1 2t  Floor, Christian 

Besti, •Nilrnani, Phukari Road, Guwahat.i-781005 do hereby 

sicjri this verification end verify the statements made 

in accompanying application and in paragraphs  
ere true to iffy knowledge and those 

made in paragraphs ( 

are true to my informat.ion being matter 

• of records and which I believe to he true and those 

• nade in paragraph 5 are true to my legal édvisê and .1 

have not suppressed any materiel facts. 

I signed t.hiz verification on this day j4 
of July 	2003 at Guwahat.i. 

S. 

Declerant. 

C 



1• SURf C. M. SIIARMA 
Ic 	ud (o-I(Iifla(or 
Ph 	No. 56571 (Resi) 

NATIONAL OPEN SCHOOL 
ri 	(i 

(An i\ulono,nous ()rgarIisaiou of the I ) eI>IlnIeIl 
of e(IucatR)I1, Ministry of II. R. I).) Gmi. of lndi;l.  

Reginn I Centre (Office) N. I. Region, 
C. S. ROAD 

GUWAHATI-78I 005 

Ref. No. NOSINERJRCI 

Date 

Order. 

• Shri Rohini Sarina, a JHighdr Secondary passed candidate with 
experience for more than 3 years in accountswork is hereby 
temporarily appointed to act as Clerk-cum-typjst on fixed monthly 
remunaration.off.15Oo/.. on daily wage basis for a period of two 
months or until further orders whichever is earlier . This arrange- 
ment has been made for the interest of official works 0  

Sd- C.M. Sharrrja 
Regional Co-ordina -tor 
National Open Sckool 
N.E. Region, 
G.S. Road, Guwahati-5 

Memo No NOS/NER/RC/Esri/95/3_A dt. 16-10-95 

Copy for information arxiecessary action forwarded to 

(1) Shri Rohini Sarma, Guwahati-6 

(2) The Secr&tary NOS. B-31 B Kailash Colony, New Delhi-110048 

( C.M.. SH RMA ) 
Regional CO-ordinator 
National Open School 
N.E. Region 
G.S. Road, Guwahati-5 

* 



• 	 / 

- 	

• 	\.J// 	
• 	 • 

T- 

- 

t cy 

.1 1? 
• 

cA e--,- 'c-- v,-c- e- 	~t 	 0.- 	0 XA wo-~% 

_ 	. C\  

• 	 - 	'* 

• 0—. 	 e iiz 	 o-c 	(3 

dt 

 

pu 

	
' 	 CA 



I 
SI-IRI C. M. SHARMA 
1'1gi0na1 Co-ordinator 
Phone No. : 565718 (Resi) 

-~NWAkkKE  _ 	- Cc 

ATIONAL OPEN SChOOL 

( 	ff f4-II3 

(An Autonomous Organisalion of the Depa 
of educalion, Ministry of 11. R. fl,) Govt. of 
Regional CcnUe (Office) N. F. Rcgiori, 
G.. S. ROAD 

GUWAHATI -781 005 

Ref. No. NOSJNER/RC/ 

5 23 .96 Date ...... .... ......... ............... 

The Catvia, ¶ 
National Open School 
B35 B Kailash Colony, 
New Delhj110048. 

Sir, 
Sub.: Regularisation of service of 

the post Clerk'CumTypist held 
by Rohini Sarma of NOS Regional 
centre Guwahati. 

Ref.: This office letter No, NOS/NER/RC 
dt. 9'-596.. 

In inviting a reference to this office letter on the subjec 
indicated, above, I have the honour to forward herewith an 
application submitted by Sri Rohini Sarma, Clerk-Cuin.Typist 
for regularisation of his service. I recommend that the 
prayer of Shri z Sarma deserve consideration and his servic 
may kindly be regularised w.e,f. 1...596. His performance ha 
been found to be satisfactory. With regards, 

Yours faithfully, 

I' 

(c.M. SHARMA) 
Regional Co-ordinator 

National Open School 
N.E. Region, G.S.Road, 
Guwahati.-5 
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NATIONAL OPEN SCHOOL 
B-31B, KAILASH COLONY, 

NEW DELHI - 110 048 

F. N. N/Pers. /99/ 
	

Datpd: 2.9. 

OFFICE ORDER 

Cnsecluent uoon h is se ect ion and subsequent to h i s accpl 

	

sued Sh. Rohini 	arna has been appointed : 	Jr. As i stant w c, T 

(iati 	r!ted aciamst his 	amn in the Nationa I Open .fl:hool Cm 	a 	cr 	n 

SMO. 	NAME 	 DESIGNATION 	DATE OF 	Place of 
APPOINTMENT 	Posting 

l 	 h. RoIimn 	ai a 	•Jr.Assist.ant. 	01.6.9)(i/N) 

	

aoc, ';e aDpoi nt 	rure V tEimipra 	(.( aahoc has I S 
ot sn ronths from tfle r 	nf sis Joininq. 

This ssues with tL irproval of ecretarv. 

Tet ion (.;iti',i 

Distribution: 	 . 

Concerried Official 
2. 	Al! HOD. 

Oft I (:'ar 

e soria i  I 1 I e 
7. 	Reqionai Directors, 	o:hm,C;a1cutta, Rune, Guwahati 

Hycierabad, Chandigar , Delhi ,Agra 



on behalf of the 
Respondents no. 2 & 3 01-19 

 Annexure R2-1 
Copy of resolution dated . 

21.11.1989 

 Arinexure R2-2  
Copy of Memorandum of. 
Association of National 
Open School Society 

 Annexure R2-3 3940 
Copy of Memorandum dated 
12.05.j 

S. I\nnexure R2-4 
Copy of office order 
Dated 22nd  September, 1999 

Respondents no.2 & 3. 

14. 10.2003 
Through 

. 	 Counsel 	. 

StINIL KAURA 
cCretary 

Nittional Institute of Open Schooling 
(Govt. of India) 

Mt$i 	llhI 

I 
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IN THE CENTRALADMINI.STRATVE TRIBUNAL, 
GAUHATI BENCH AT GAUHATI 

ORIGINAL.APPLICATION 	OF 2003 

Sri Rohini Sarma, 
APPLICANT 

VERSUS 

The Union of India, 	. 
& ors 	 . 	 RESPONDNETS 

INDEX 

NO. PARTICULARS 	 PAGENO. C. FEES 

1. 	Reply to show cause notice. 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, 

GAUHATI BENCH AT GAUHATI 

ORIGINAL APPLICATION NO. $69 OF 2003 

BE TWEEN 

7 

'-' 	 •c• 

di 
cJ  

Sri Rohini Sarma, 
S/o Sri Sita Kanta Sarma, 
Junior Assistant, 
Office of the Regional Director, 
National Open School, 
Department of Education, 
Ministry of Human Resource Development, 
Government of India, Regional Centre, 
N.E. Region, Nirmal Bhawan, 
1st Flobr, Christian Basti, 
Nilmani Phukan Road,, 
Guwaha'ti-781005. 

...APPLICANT 

VERSUS 

The Union of, India, 
represented.by the Secretary 
to the Government of India, 
Ministry of Human Resource 
and Development, New Delhi. 

The Secretary,.National 
Institute of Open Schooling, 
(Formerly Na ti onal Open School -NOS)., 
Ministry of Human Resource' and 
Development, Government of India, 
B-31B, Kailash Colony, 
New Delhi-hO 048. 

The Regional Director, 
National Open School, 
Department of Education, 
Ministry of Human Resource Development, 
Government of India, Regional Centre, 
N.E. Region, Nirmal Bhawan, 
1st Floor, Christian Basti, 
Nilmani Ph ukan Road, 
Guwahati -781005. 

...Respondents 

REPLY ON BEHALF OF RESPONDENTS NO. .2 AND 3. 

STJNIL KATJRA 
Secretary 

Nationai Institute of Open Schooling 
- 	 ((JJt. Of in.ia) 

'tN 	ND1flt-4 
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The respondents no.2 & 3 most respectfully showeth 

Preliminary objections/submissions 

1. 	That the Hon'ble Administrative Tribunal has no 

jurisdiction against the Respondent no.2 & 3 

under Section 14 of the Administrative Tribunals 

Act, 	1985- 	There is no notification as 

contemplated under Section 14 of the 

Administrative Tribunals Act, 1985 in respect to 

the National Institute of Open Schooling. The 

National Institute of Open Schooling is run by 

National Open School Society. The National Open 

School Society was established 	in the year 

1989 as 	an autonomous organization by the 

Education Department, Human Resources 

Development, Government of India and registered 

under the Societies Registration Act, 1860. The 

said registration was published in Government of 

India Gazette Part-I, Section 1 on 14the 

September, 1990 through the Resolution of 

Government of India vide No. FS-24/90/School-3. 

The National Open School is run by said National 

Open School Society which was created pursuant 

to the Notifications by the Central Government. 

A copy of the resolution dated 21st  November, 1989 

is annexed here as Arinexure R2-1. The National 

Open School is now known as 'National Institute 

of Open Schooling' also known as NIOS. A copy of 

memorandum of Association of National Open 

School Society is annexed as Annexure R2-2. The 

NIOS is authorized to conduct examination and 

impart educa.tion for open learning. It can 

SUNIL KAURA 
Secretary 

National Tnsthuce of Open Schooling 
(Gjvt. of in1a) 

i1$4 !P;tE1 	NDëllii-48. 
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prescribe 	rules 	and 	conditions 	for 	the 

registration of students, for eligibility for 

appearing at the examination, for its conduct, 

and for all other rules consonant with and 

necessary for proper fulfillment of teaching 

candidate and as certifying authority and for. 

purposes enumerated in the rules and regulations 

of the NIOS. 

The NIOS is authorised to conduct examination 

and impart education by open learning. The 

National Open School is discharging functions to 

advise to the Government of India and the States 

regarding the proper development of distance and 

open learning system at the school level; to 

develop and prescribe or offer a wide spectrum 

of course of study for purposes of general and 

continuing education either leading to 

certification at the school stage (secondary or 

senior secondary) or for life and job enrichment 

without certification; to develop study 

material, using print, audio and video aids; to 

publish or cause to be published and to print 

learning and other material develo:ped by the 

National Open School; to prescribe rules and 

conditions for the registration of students, for 

eligibility for appearing at the examination, 

for its conduct, and for all other rules 

consonant with. •and. necessary for proper 

StJNTL K AURA 
Secretary 

)aUon1 Tnstüue of Open Schooling 
(Ovt. of rudia) 

I}B Kalasti Coloay, N.Delhi-48. 
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fulfillment of the teaching examinees and as 

certifying authority and for purposes enumerated 

in the rules and regulations of the National 

Open School. NIOS, has its own aims - and 

objectives ahd it can obtain or accept grants, 

subscription, fees, donations., gifts 1  bequests 

and properties, both moveable and immoveable, 

from the Goverhments or from any persons., for 

the purposes of Society and it is free to use 

its income and property towards the promotion 

of its objectives and implementation of the 

programs.. NIOS conducts examinations and issued 

marks sheets and certificate in discharge of its 

public function. 

The application, is not maintanable in 

the Hon'ble Tribunal in the . facts and 

circumstances and is liable to be rejected. 

2. 	That under the rules and regulations of the 

National Institute of Open Schooling which is 	' 

run by National Open School Society, which is a 

society 	registered 	under 	the 	Societies . 

Registration Act, it can sue and can be .su:ed 

through itsSecretary, The National Institute of 

Open Schooling can not be sued through its 

Regional Director. The application in the facts 

SUNIL KAURA 
Secretary 

National Institute of .Open Schooling 
(Govt of InJia) 

M 	Nellii48. 
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and circumstances is not maintainable against 

the respondent no.3. National Institute of Open 

Schooling has not been impleaded as a party. The 

application is bad for mis joinder and non 

joinder of parties in the facts and 

circumstances. The reply on behalf of the 

respondent no.3 has also been filed by the 

respondent no.2. 

PARAWISE REPLY: 

1. 	Para 1 of the application as stated is not 

admitted The .Hon'ble Tribunal does not have 

jurisdiction against the National Institute of 

Open Schooling and consequently no dirEctions 

can be given as prayed by the applicant against 

respondents no. 2 and 3. The applicant is not 

entitled for regularization on account of having 

worked on temporary/ad hoc basis as Clerk-cnn-

typist and Junior Assistant from time to time. 

The applicant was appointed on ad-hoc basis on a 

consolidated salary of Rs.1,500.00 per month. 

The applicant was not appointed to the regular 

post. On accouiit of having worked on ad-hoc 

basis he is not entitled for regularization nor 

he is entitled for emoluments equivalent to the 

46 

SUNTL KAURA 

Natfr'nJ 	 I 'yn Schooling 

_i~ 
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regular pay scale of Junior Assistant of 

.Rs.3050-7573950-4590 with retrospective effect 

from 1.6.1999 when he was appointed on ad-hoc 

basis as alleged. The applicant had applied for 

the regular post of assistant/ Stenographer at 

the r.gion•ai office, however, he did not qualify 

shorthand and computer speed test and was not 

appointed to the regular post of 

assistant/stenographer. 

2. 	Para 2. of the application is not admitted. It is 

stated that the appointment of the applicant on 

ad-hoc basis was made from the office of 

National Institute of Open Schooling at New 

Delhi,. Alleged cause of action has not arisen 

within the jurisdiction of the Hon'ble Tribunal. 

The Hon'ble Administrative Tribunal does not 

have jurisdiction against the National Institute 

of Open ' Schooling. There is no notification 

under Section 14 of the Act in respect of 

National Institute of Open Schooling. In these 

circumstances the subject matter is not within 

the juriSiictio.n. of. the .Honble Tribunal. 

SUNTL KAURA 
Secretary 

National Institute of Open Schooling 
(G,vt. of India') 
t?t 	N10ftt-4& 
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Para 3 of the application is not admitted. It is 

not admitted that the application has been filed 

within the limitation as alleged. 

In reply to para 4 of the application it is 

stated that the facts as alleged by the 

applicant are denied and not admitted except 

4 	 those which have been admitted speifical1y 

hereinafter. 

	

4.1 	Para 4.1 of the application as stated is not 

admitted. 

	

4.2 	In reply to para 4.2 of the application, it is 

stated that the applicant was appointed on 

temporary/ad-hoc basis w.e.f. 16.10.1995. The 

applicant was not appointed to a regular post 

and he is not entitled for remuneration 

equivalent to remuneration payable to Junior 

Assistant appointed on the regular post. The 

applicant had applied for the regular post of 

Assistant/stenographer, however, he was not 

finally selected Annexure-A and B annexed with 

the petition are not denied. 

StJNTL KAURA 
Secretary 

Natjonai Institute of Open Schooling 
(Govt of fadw 
npv 
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4.3 	In reply to para 4.3 it is stated that the 

employment of applicant on temporary/ad-hoc 

basis was extended from time to time. The 

applicant, however, was not entitled for 

regularization on alleged recommendation of 

respondent no. 3. The applicant was appointed on 

contract as a Junior Assistant on a consolidated 

salary of Rs.3,500/- per month on temporary/ad-

hoc basis. He was not appointed to the regular 

post of Junior Assistant. The term of his 

appointment was extended from time to time on 

account of availability of seasonal work. A copy 

of Memorandum dated 12.05.1999 regarding the 

appointment of the applicant on temporary/ad-hoc 

basis is annexed as Annexure R2-3 and the office 

order dated 22nd Septinber,1.999 is annexed as 

Annexure R2-4. The petitioner had applied for 

regular post of 

25 	March, 2003. After 	 test, 

petitioner was called for shorthand and Computer 

speed test at the office of the Natiohal 

Institute of Open Schooling at New Delhi on 20th 

April,2003. The petitioner appeared for the 

test, however, he. did not qualify and was not 

t5!L !(AUItA 
C. eucy 

!4ational F1sLRUL.. I 	jCfl Schooling 
of i) 

B-31 J, Kaau luty 
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appointed 	to 	the 	regular 	post 	of 

Assistant/Stenographer. 

• 	4.4 	Para 4.4. of the application so far as it is a 

matter of record, needs no reply. It is, 

• however,, not admitted that the applicant was 

appointed to the regular post of Junior 

Assistant. The applicant was appointed on 

temporary/ad-hoc basis as Junior Assistant on a 

consolidated salary of Rs.3,500/- per month on 

contract from time to time. The appointment 

letters issued to the applicant from time to 

time categorically stipulated that the 

appointment is purely temporary and on ad-hoc 

basis for a fixed periods only and he will have 

no right to claim against any regular post on 

account of working on temporary/ad-hoc basis. 

4.5 	Para 	4.5 	of the 	application so 	far as 	it 	is 	a 

matter 	of record, 	needs 	no 	reply. 	It 	is 

,however, stated 	that 	the 	applicant 	was 	not 

appointed to 	the 	regular 	post 	of 	Junior 

Assistant, On account of having,worked on ad-hoc 

basis 	from time. to time he is not 	entitled for 

regularization nor he 	is 	entitled to pay scale 

SUNTL KAUR.A 

National Tristiiu 	• f Lperi S1ioo11ng 

	

•1 	ui 	i.4 

	

kkiasz 	o4j i!bthT-48. 



(2 

equivalent to the pay of regular Junior 

Assistant. 

4.6 	Para 4.6 of the application is not admitted. It 

is not admitted that the applicant has a legal 

right for regularization and regular pay scale 

as alleged by him. The allegation that he was 

0 	 appointed to the regular post after interview 

and selection is also not admitted and is not 

correct. The petitioner had applied for regular 

post of Assistant/stenographer LUt,.c 

06A C&tecif 	 25th 

March, 2003. AfterZttenest, petitioner was 

called for shorthand and Computer speed test at 

the office of the National Institute of Open 

Schooling at New Delhi on 20th April,2003. The 

petitioner appeared for the test, however, he 

did not qualify and was not appointed to the 

regular post of Assistant/stenographer. 	it is 

further stated that the Hon'ble Administrative 

Tribunal does not have any jurisdiction against 

National Institute of Open Schooling in the 

facts -and circumstances.. 

SUNIL T(AQRA 
Secretary 

National Institute of Open $b001iflg 

10 
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Para 4.7 of the application is not admitted. The 

applicant is not entitled for any relief on, 

ground of any alleged irreparable loss to him in 

the facts and circumstances. 

Para 4.8 of the application is not admitted. The 

applicant was not appointed to, the regular post 

. 

of Junior Assistant. On account of having worked 

on ad-hoc basis from time to time as Junior 

Assistant, he is not entitled for regularization 

nor he is entitled to the regular pay scale of 

the junior assistants. The applicant has 

concealed the material fact that he had applied 

for the regular post of Assistant/Stenographer, 

however, he was finally not selected after 

I shorthand and computer speed test which was. held 

at NewDelhi on 20 April,2003. The allegation 

of discrimination by the applicant is without 

any legal basis. The applicant was not appointed 

to the regular post and in the circumstances he 

is not entitled to the r.e.gular pay scales and 

other benefits payable to the regular junior 

assistant• 

;VV 6 ( 

SUNIL K AURA 
secretarY 

Nat'nal Thstiiute of Open SchOOh11 
t of India) 	. 

11 
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4.9 	Para 4.9 of the application as stated is not 

admitted. The applicant is not entitled for the 

relief claimed on the allegation that he is a 

poor person and he has woiked sincerely on 

temporay/ad-hoc basis. The applicant was not 

appointed to the regular post and on account of 

having worked on ad-hoc basis from time to time 

he is not entitled for regularization. The 

Hon'ble Tribunal has no jurisdiction against 

National Institute of Open Schooling and in 

these circumstances the applicant is not 

entitled for such directions as prayed by him. 

	

4.10 	Para 4.10 of the application is denied. 	It 

is denied that the action of the respbndents no. 

2 and 3 is illegal, malafide and tainted with 

motive as alleged. 

4. 

4.11 	Para 4.11 of the application is denied. 	It 

is denied that the applicant has the alleged 

fundamental right. It is further denied that the 

alleged fundamental right of the applicant has 

been violated by the answering respondents. 

SU1'1L 
ea VY scool1 

Nat0fla1 ' 	: 
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4.12 	Para 4.12 of the application is denied. It is 

denied that the answeining iespondents have acted 

in an arbitrary manner. The Hon'ble Supreme 

Court has held in a case titled State of Haryana 

Vs Tilak Raj (2003) 3 Law Reports of India 404 

that in case .a persnn is not employed to a 

regular post he is not entitled for emoluments 

at the regular pay scale. The applicant is also 

not entitled for regUlarization in the facts and 

circumstance.s no.r he is entitled to pay scale 

equivalent to the pay scale of regular post. 

	

4.13 	Para 4.13 of theapplication is not admitted. 

	

5. 	Para 5 of the application is not admitted. The 

grounds alleged by the applicant are untenable 

and he is not entitled for any relief. 

	

5.1 	Para 5.1 of the application is not admitted. 

The allegation that the action of the answering 

respondents are prima facie illegal and without 

jurisdiction is not admitted. 

SUNTL K AURA 
eacY 

, Schoo1i 
Nat cna1 1flStI 	

. 481 

:t-t 	 I 

t 
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Para 5.2 of the application is not admitted. 

It is denied that the actions of the answeriflg 

respondents are malafide and illegal as alleged. 

5.3 	Pare 5.3 of the pplic.ation is not admitted. 

is 
	

The applicant was not appointed to the regular 

post. On account of 	having worked 	on 	ad-hoc 

basis from time to time, 	he is not entitled for 

regularization nor he is entitled for pay scale 

of regular Junior Assistant. The petitioner had 

00 

applied 	for 	regular 	post 	of Assistant/ 

stenographer 

25th March, 2003. :After 
ee  

written 	test, 	petitioner 	was 	called 	for 	- 

shorthand and Computer speed test at the office 

of the National Institute of Open Schooling at 

New Dihi. 	20th Jlprii1 1 2003. The .petitiáner 

appeared for the test, however, he did not 

qualify and was not appointed to the regular 

post of Ass.istant/atenoqra.pher. 

LvL OV 

I eA CL7 

SUNIL K AURA 
Sereary 

National 1nstiute of Open Schooling 
(Givt. of ini;a) 

5.2 
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5.4 	Ground 5.4 of the application is untenable. 

The applicant is not entitled for the relief 

claimed on the ground that he will become over 

age for other emploent. The petitioner can not 

claim regularization after failing to get 

selected for the appointment to the regular post 

of Assistant/stenographer. 

	

5.5 	Reply to ground 5.5 of the application it is 

stated that on account of having gathered 

alleged experience on account of having worked 

on ad-hoc/temporary basis from time to time, the 

applicant is not entitled for regularization. 

5.6 	Ground 5.6 is not tenable. 	On account of 

working as a junior assistant on ad-hoc basis 

and doing some of the work equivalent to the 

work of junior assistant, the applicant is not 

entitled for regularization. The applicant 

failed in the selection to the regular post of 

assistant/stenographer. 

9 
SUNIL KAURA 

OLiCI•Y 

Nation Ithe Of 
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5.7 	Ground 5.7 of the application is not 

admitted. In any case it is stated that on the 

ground that the applicant has no alternative 

means of livelihood, he is not entitled for 

regularizatjon and the pay scale of regular 

junior assistant. 

5.8 	Ground 	5.8 of 	the 	application 	as 	stated 	is 

1  not 	admitted. The 	National 	Institute 	of 	Open 

Schooling is run by National Open School Society 

which 	was 	created pursuant 	to 	Government 

Notifications. The applicant is not entitled for 

the 	relief claimed 	in 	the 	facts 	and 

circumstances. The 	applicant 	is 	also: 	not 

entitled to raise such other grounds as may be 

desired by him without 	disclosing 	the 	same 	to 

the 	answering respondents 	in 	the 	facts 	and 

circumstances. 

6. 	Para 6 of the application is not admitted. It is 

not admitted that the applicant is entitled to 

invoke the jurisdiction of the Hon'ble Tribunal 

against the National Institute of Open Schooling 

in the facts and circumstances. 

SetCtRFY 
SUNIL KAURA 

Natonal IistitUte of Opi) 5hoo1iflg 
of tnha) 

t-iiJ 	$t 	4ftp*I 
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Para 7 of the application is not admitted. The 

applicant be.put to the proof of the allegations 

made therein. 

para 8 of the application is not admitted. The 

Hon'ble 	Administrative 	Tribunal 	has 	no 

jurisdiction against the answering respondents 

and National Thstitute of Open Schooling. The 

	

• 	National Institute of Open Schooling has 'not 

been impleaded as a party and the application is 

bad for non-joinder of parties. 	National 

Institute of Open Schooling can be sued through 

its Secretary only. 	The National Institute of 

Open Schooling cannot be sued through its 

Regional Director and in the circumstances the 

application is also bad mis-joinder of parties. 

The applicant is not entitled for regularization 

to the post of junior assistant nor he is 

entitled to the regular pay scale of junior 

assistant w.e.f. l June, 1999 or from any other 

date. The applicant had applied for the regular 

post of assistant/ Stenographer(T\ro5 

office, however, he did not qualify shorthand 

and computer speed test. The application is 

without any merit and is liable to be dismissed 

with costs. 

SUNIL KAURA 

• National of, Wed 8911001102 
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8.2 	Para 8.2 of the application is not admitted. 	The 

applicant 	is 	not 	entitled 	for 	the 	cost 	of 

proceedings against respondents no. 2 and 3. 

9. 	Para 	9 of 	the 	application 	is 	not 	admitted. 	The 

applicant 	is 	not 	entitled 	for 	interim 	relief. 

The applicant has been 	appointed on temporary/ 

ad-hoc basis since 1.6.199 from time to time for 

the 	seaonal 	work 	available 	with 	National 

Institute 	of 	Open 	Schooling. 	The 	applicant 	had 

applied 	for 	the 	regular 	post 	of 	assistant! 

Stenographer 	
['. i-&5) office 1 	however7 	he 

did 	not 	qualify 	shorthand 	and 	computer 	speed 

test 	The applicant is not entitled to continue 

working as prnyed by him. 	The ex-parte 	interim 

order passed by this Hon'ble Tribura1 	is 	liable 

to be vacated in the facts and circumstances 

10-12. 	Paras 	10 to 12 of the application are matter of 

record. 

The applicant is not entitled for the relief 

prayed and the application is liable to be 

dismissed with costs. 

StJNJL KAURA 

National InstitUt 4 Opeii ShoO1It: 



It is therefore, most humbly prayed that the 

application be dismissed with costs. Such other 

and further order as this Hon'ble Tribunal may 

deem fit and proper be also passed in favor of 

respondents no.2 & 3. 

;v- 

Respondent no. 2 & 3 

S 
	

Through 

14.10.2003 
	

Counsel 

Verification 

I, Sunil Kaura, Secretary of the National Institute of 

. 

Open Schooling having its office at B-31/B Kailash 

Colony, New De1ti do hereby verify that the contents of 

paras 2,3,4, 6 to 12 are true to my knowledge based on 

oficial records and para 5 and paras i & 2 of the 

preliminary submission are true to legal advise 

received by me and believed to be true and also true to 

my knoWledge based on official record and last para is 

prayer to the Hon'ble Tribunal. 

Verified at New Delhi on 14th  October,2003 

SUNIL KAURA 
ecetary 

• 	 Natna ! of Open Schooling 

	

• 	 of [n.lia) 
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No  
F 	 Goverinitent of India 

vi inistry 
 

Of I luinan Rsource Dcvelopiitciit 	 c 
(Department of Ed ucatiom i) 

New Delhi, the 21st Nov. 189 

ItESULUFIUN 

Subject Establishment of 'Na1iuiai Opeit School Society". 	.- 

Government of India Iteicby resolve to establish "The National Open School Society "  for proper dev!opincnt 
of -Dii; Lam ice and Open Learni ig System at the school level. 

2. Aims and Objects. 	 I 	 ' 

The aimims and objects for which the Society is established are (lie following 

To  Iruvide sound professional advice to the Goveinir.ent of india and to the States,-regarding he prop& 

dC\'CJOplflCnt of Dishnce and Opeit Lcauiiii; Sysietu, at the School level, lii the country, in ieottse to 
ties t s from the Govcininent CO icciiicd 

To develop and prescribed or- offer a wide spectrum of COUrSeS of study, for purpose of geeraL and 
continuing education, either leading to certification at the school stge (Middle, Secondary br Senior 
ecoitdarv) or lot' the Ule and job einichiiwiit and without certificLion; 	 • 

To develop and piescrib.e or offer Vocational Courses to the s(udent of the Open Channel; 

TO devcl'.- slud'y tnatei'ials, using print, audio  and video aids; 

To collaborate with aen:ies and institutions who would be willing to provide lerning assista 
students and to kccredit such Learning Support Centres or Study Centres; 

To establith Regional Centres, for purposes of supervising the proper lunctionitig of 1 the 

Su jiport or Study Centres; 	 ' 	• 

Jo pbhiSl) or cause to be published and to print the learning and oilier materials develop: 

Na(io: wI Opell Sd uuI; 	 , 	 • 	- 

(vi I) lb j)lescuibe rules a: d conditions for the registration of students, for eligibility for appeari 
(xaii iii ml ion, for its conduct, and for all other rules cons(' taut with and necessary for the proper - 
of l , '; Ict'til11',, c intIiiiIig and cet'tilying authority ve'sted in the Society; - 

(i:) 'In J)rc;cribe mid dc:mmnd payment of such Ices and oilier diaiges at may be authorised by 
and as aiiu'nded (rum time to time; 	- 

e to (tic 

arith 	- 
I 	I 

by (ha 

at (lid 

(ilnien 	-• 

Rules 

• 	 •' 

L 	 I 

A. 

- 	

, 	

C 
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ii;, 	1)1 t 	I)t liii, 	lILil flit 	II') 	l'p',L'(j (11111 IIl)tllLIC 	dIl(.i 	(..) 

Isuii sn - vin. I uk ' hRt h) litv lot the persollnel, administration of the Staff of (he Society aii'l 
id bye Id w lot (he u opet mdilagelnwit of thE sevei a! functions and responslblhule$ vested in 

th' 'ocict) includiin; welfare meastucs for the Stall and to amend these from time to lime; 
xii) To 	all such In tviul acts ni id ii iiiis, wheflier incidimtal to (he powers afoisaid or not, as iny. be 

ft9tllI( (I III ()RlCI ((1 fuilhei the i\uii and Objeds of Ihe souely, 

IC ty d wll be III I II (((UI l( III (OtIS body icjis(cted under 11w 0e1et1cs Rcls1ra1ioii Act, 1860. 
•L 

 
The ;ucwty shall connst of (he Iolhwin1; 	S 	 I 
(a) (Jt;tiuiiaii of (lie National Upeit cliouI who skill be aj)puiiilcd by the 8uVC1 , 11111clit of india, onucIt 

ICII 118 at id cond (101,18 as the gc)verIunc!lt iiiay decide. 

(L) Vice-Cluiinnaii of the National Open school, who will be the Director (Academic) and designatecil, ex-
ult iciu, as Vice-Cl in iii nan 

Secicary of (he Naioiml Open School who will be, ex-oflicio, theSecretary of the Society. 
fiends of the departments of the National Open School, namely 

Di icctor (Acadeiiijc) 
Secic (a i'y (Adin iiiis(tition) 

ol j(j of lXahh1iIia(juiis, 

(c) Now I iie_ of Dcpattiiicnt of education, Ministry of 1 luman Resource Developmeni 
(1) Nomilwo 111 the huiti i;itetl Finance DivIsion of the concerned Minisfty/Dcpartmeiit, Govcriimei t of 

Ii din, 

(I.') Ut te I 	II SC11 II ti ye of N.C.1,R,T. 

(h) One lel1CSCI1(a(jyC of N.1.E.IA. 

(1) Ui ic 1cpIc5elitative of C.BkE. 

(j) H tice hlOhihihlceS, 0I1C cacti from (lie Ministry of Inlonnation and liroadcasling, from Doordarsliaii 

	

All Jtlin Radio, 	
1 

'S 

I 

(k) Noii ii nec of ii IC Depait went of Women and Clii lit Deve1opiiwnt 

(I) Notnuiec of the Miiiistiv of Weilare. 

(in) i\ 	'ii t'sei 1 (a Ii Vt.' of the Iiidiri (audIii National Opeu 1i L'nivcisily, 

(ii) DIICCLUI General ur !loInInce of (lie National Literacy Mission Authority. 

(o) Noitiiia'c oI flue Vicc/Clmncchlot; Delhi Umiiversuy. 

: 



.11CC UI 11tt.5ucii(aiy (il1iCuhi(Jil), Delhi Ailiiijiijstr;i(j,i 
eSci (a live of (lie () it'ii ScIIooIs/CorlQsImjl(IeilCc chooIs in the slates, I(J1)ij;i,il(t, feiiclnya VIdyiIayi Siit,ntjiit or iiuiuiii, 

i 4~ ' lor, Navodaya Vid yala'a amiti or lH)ifljI1((. 
(I) 	 iI' Viui 	'II(IIIU 'I 	;NIfl 	IJuIiI[iay 

1 wu ic iiesci 1 (a lives iiui ii ii 1(1 te;tries tvliicli aic Iii iked with (1w Vocational courSes provided by (1 Na iui ia I OPel i School. 
All (he InCiiiI)is of (li kci,tj 	hoard, hot included above. 1 \'o spcciIisjs/j11 I ed tica fbi lists, to be lloInjjla ted &y (he Cntra I Government. II ie nienibcrs of (lie society shall, he mciiibeis of the general Uody of the Society. The Society slialf bE StIppur cd by the funds placed it its dispQsal by (he Govcrnniejit of india, 

	

H 	C'iuraJ lIy ;li;ihI hiavi' V(fflItI wIth 11 (lie iepoiilbhh1ty to assls the Society by providing sound dil d pi olessioi liii ad vice and counsel. Fuiihiei (here shafl be an Exccwive Voaid which wilt Jive the ho make and Ira me bye-laws which 10 1101. t ) FCjUdice to the eiicrahly of (lie Ioreigizig PiVvisiogis I nay )wvj(I((l b, (lie Iulh,wjii 	 • 

(1) 
 

For (1 ie l epa ration ai id Salict wi of budget estiina (es, (lie Saiictioiiiiig of epeiiditure, making dl RI eNccu (ioi i of coi ilrac(s, (he IiivcsLlniit of the Iunds of (lie Society and (he sale or alteraon of 
udi IhivCS(iflIi( and account and audit; 

	

i I) 	l)eIi ic (lie powers, Iunction andconduct 
 of btisi5 of (lie Vuious Coiziimiittces, as are constituted 

b)! 
it Ito,ii (in le to (iii ie a I at (lie terms UI office of (heir inciiibcrs; 

	

liii) 	
Vor creating Various categories of posts, aca(lenijc ndtnjiijsttv, 

technical, supervisory or ,  niiiik he ri al, at id for selecting a tid nppointi ng peisol is to such t posts; 
'LU IiiiiflC Seivice luIes f o r tlle'próper adnihstration of the Society and of its personnel, including (chins of tenure of appoifltmejits; einolunieiit5, allowances, rules of discipline and oilier conditioi is of service 

Of (lie eniployces of the Society as well as 111c31sL11cs and l ii ic 	 iotnis for (lie welfare of the i n bets of (lie Society; 
I 0r (lie es (ablislumient ni id Iiiaiageule1it of funds, giants and allowances; 4'i) 	'lb select a seal for the society and provide for saks custody and 1r proper use of (lie seal; Th provide buildings, 1)reiliises, furilittl i e and appaLi(1Is .and uthet necessary equipment and IaciIi(ies (or carrying out (lie ivork of the Society; 

ui) 
 

Vol .  all OIlier itia (Lets, as may be necessary br (lie Iurthclnl tce of (lie Objc(1vcs of the Society ahd IOU (lie pl oper adiiiiiistt011 of its affairs, 

Sd!- 
( J. S. R/\JPUl' ) 

jOilit Ed uça [lot ia I Ad l'iscr to (lie Govt of Ii idia 

In 

M., 



• 	 •. 	 . 	 •..•.. • 

2J 	(II 	
I 

UIILL'! 

d (I WE a COpY of (hO Rcsolulioii be coininiuucated to all the 	nistiies/.Depattnte 11 tS of h&Covt of 

., 	in. 

)i Uci.(d n;() tlit the Resolution be published in the Gazette of India for general huforniation. 

Sd/- 
• J. S. KA) PiT ) 

• 	 . 	 Joint Educational Adviser to the Gwt. of india 

• 	3. Vide notification published in part-i, Sectin-1 of No. 42 of the 	
J90, 

NOS was vested with the authority for holding ccrlain exaijuinatibus through Distance and Open Learning 

• 	System at the School stage and the certification thereof. 
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MEMORANDUj OF ASSOCIATiON 

The Name of the Society 

The Name of the Society shall be the "National ODen 
School Soc iety'' (here-in-after referred to as the Society). 

The Registered Office of the Society 

The office of the Society is presently located at *39 
Community Centre. \VJA, Delhi-I 10052. it shall he 
located in any other part of the Union Territory of Delhi, 
as the Society may decide. However, in view of the 
difficulties in getting a suitable place, efforts would be 
made in locating the Society at any of the satellite towns 
like Ghaziabad, Gurgaon etc. as'the Society may decide. 

Aims and Objects 

Aims and objects for which the Society is established 
are the following. 

(i) 	To provide sound professionaladvice to the 
Government oflndja and to the States, regarding 
the proper development of Distance and Open 
Learning System, at the School level, in the 
country, in response to requests from the 
Government concerned and to give financial 
contribution wherever considered necessary to 
the States for establjshn - ent and development of 
State Open Schools (SOS) and State Centres of 
Open Schooling (SCOS); 

*Presentiy located at B -3 IKaiiashColoflyNewD&hjl 10048 

I 
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iii) 	To d'.'elop and prescribe or offer 	\vidC 
spec:':..im of courses of study. for pumoes of 
Zene:a! vocational and contil11.1.1112 education, 
either leading to certification at the school stage 
up to the under graduate level (inciudil)g 
Certificates/Diplomas) or for life and job 
enrichment and without certification; 

To take the responsibilities of researching, 
innovating and experimenting in the area of Open 
Schooiing and Open Learning and disseminating 
tested innovative practices to States; 

To play a nodal and lead role in developing a 
network of Open Schooling in the country and 
help the States in adapting/adopting the course 
material as well as developing courses in regional 
languages; 

To share with the SOS and other Open Schooling 
agencies in the areas of common curriculum, 
primed instructional materials, and media 

- 	 materialsetc; 

To pian and organise intensive' training for 
capacity building in the area of open schooling 
at both national and international levels; 

To make arrangements for transfer of credits; 

To establish daa base on Open Learning; 

To emerge as a nodal resource/capacity building 
centre for developing countries so as to develop 

- '_~l r- 	 0 

itself as a resource organisation to serve the open 
learning System; 

To develop and prescribe or offer Vocational 
Courses to the students of the Open Channel; 

To develop study materials, using print, non print 
and media; 

To collaborate with agencies and institutions who 
would be willing to provide learning assistance 
to the students and to accredit such Learning 
Support Centres or Study Centres including study 
centres abroad;. 

To establish Regiorial Cenes, for purposes of 
'promoting the proper functioning of the Learning 
Support or Study Centres; 

To publish or cause to be published and to print 
the learning and other materials developed by 
the Natiöñal Institute of Open Schooling; 

To prescribe rule's and conditions for the 
registration of students, for eligibility for 
appearing at the examinations, for its conduct, 
and for all other rules consonant with and 
necessary for the' p'roper fulfilment of the 
teaching,' examining and certifying authority 
vested in the Society; 

To prescribe and demand payment of such fees 
and other charges as may be authorised by the 
Rules, and as amended from time to tithe; 

To undertake studies, research and surveys in the 
aspects ofOpen Schooling;. 

3- (I— 



To purchase or othcnvjse acujre o take on lease 
or hire, premises for the various 	orks of the 
Society; 

(xxv To invest and deal with funds and monies of the 
Society; 

(xx vi To set up a Research aid Learning Resource 
Library, containing books and learning materials 
in other media; 

(xxvii To obtain or accept grants, subscniptions, fees. 
donations, gifts, bequests and properties, both 
movable and immovable, from Goemjnents or 
from any person, for the purposes of the Society; 

(xxviii) To build, construct and maintain buildings and 
alter, extend, improve or repair or modify any 
existingbuilding and suitably equip such 
building for the use of the Society-, 

(xx ix) To appoint comnhittees or subLonthjttees as 
seen fit to  carry out the objectsof the Sóciety 
and to prescribe rules and guidelines for the - 
proper functi oiing of such committees; 

(XXX) To frame Service Rules and Bye-Law for the 
personnel administration of the Staff of the 
Society and rules and bye-laws for the proper 
management of the several fuflctions and 
responsibilities vested in the Society, including - 
veIfare measures for the staff and to -amend these - 

from time to time; 

-I 

To rgaIiise training programmes of \rois 
kinds and for various categories of persCnnel. I 	
both for the internal staff and for others: 

To provide consuJtanc' seices and to engage 
in model building, in close collaboration with 
States and a variety of other agencies or 
IflStitutjons 	 - 

To serve as an agency for effecjive dissemination 
of information related to Distance Education and 
Open Learning; hence to publish newsletters 
bulletins, or journals and use such other means 
as seen necessary to further this purpose; 

To identify and promote standards of learning 
in Distance Education System and Open Schools 
which may be set up in different parts of the 
country, through Research and Evaluation and 
to maintain standards of equivalence with the 
formal system, while retaining its own distinct 
character; 	 - 

To exercise normative and co-ordinat - ing 
functions while promoting standards in Distance 
and Open Learning Systems in the country and 
thus make its own contributions to the evolution 
of a Learning Society; 

To take over the administration and management 
of the Open School of the Central Board of 
Secondary,  Education, New Delhi, with all its - 
assets and liabilities and to amalgamate it with 
the Society; 

EI 
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To deIate any or all its powers to iw of the 	
disosai of lropecs. No ponjo of 	come : Officers or to any of the Corniuees or Sub- 	 .- 	 . 	 . 	 . . j)IOptI\ Ot 

1e ociet sha1 L nc 	isfcc cornnitiees constituted by it, for more eftective 	 . 	.. 	, 	 . . - 	- 	. 	.- 	. 	
dliecrl\ 	indirectiy, by way o dvin 	bonuc o 

	

S 	• 	 mana2enlejlt and tuncttoning or the Society; 	 - 	 - 	- 	 • 	- 

	

- 	 . 	
othevise, llowsoevei•, by \vav ofproflr. o he  1 	 persons o do all such lawful acts and things, whether 	: 	 who. at any time. are or have been Tenthers of the incidentaltothepowers aforesaid ornot, as may 	
Society orto any person claiming tlroI them or v 

	

. - 	
be required in order to fuher the Aims and 	• 	

of them, provided that nothing herein conined shall . 	 . 	
: 	

Objects ofthe Society; 	
prevent the payment in good faith of r1unerajon to . 	. 	

(x:xiii) It is thus nvisaged that the attainment ofthese 	 any member thereof or other persons in retuni for an' - aims and objects will, in turn, enable the Society 	 service rendered to the Society: - 	- 	
to fulfill theMission ofthe Sodetv, vhich is to 	 . 

. 	provide relevant, continuing and developmental 	 : 	Government oflndia, from time to time shl appotht - - 	 - :- • 	•. 	. 	educationat the school stage, upto the pre-deee 	, One or more persons to review the work and proess of : : - 	• :j 	 1veI through the Open Learning System, to 	 the Society, and hold enquiry into the affairs thereof. 

	

. : 	 • . ' 	 prioritised client groups, as an alternative to the 
I formal sstem, in pursuance of the normative 	 6 	The Go erm-nent oflndia on the basis ofthe above, will 

national policy documents, and in response to 	 issue such directions to the Society as it ma consider - 	
the need assessments of the people, and through 	' 	 necessary for the furtherance ofthe objecu e of Society 

	

Il 	
it to make its share ofcontnbution, 	 and for endunng its proper and effecti. e functioning - # 

	
and the Society will be bound to comply with such . To universalisation ofeducation, 	
directions 

	

4iw( 

	 , 

	

_ 
	 • To greater equity andjustice in Society, and 	 7 	The names, addresses, designations and occupations of 

- 	 - 	
• To the evolution of a Learning Society. 	 the members of the first Executive Board of Socie, to 

-whom the management of its affairs was entsted, by 

	

4 	:11 income and propey of the Society, howsoever 	
the Rules and Relatzon of the Socie as requireo - 	 uened, shall be applied toards the promotion Mthe 	 under section-2 ofthe SocieesRes n  Act of 1860 - - 

 01ects thereof and as set foh m The Memorandum of
(Punjab Amendment Act 1957) as etenu to the Union - - 	

Association of the Socie, subject to the limitations 	 Temto of Dell are as follows 
ad conditions imposed by the Government of India, 
from time to tuhie, concerning the expenditure in the 

- -- 	-- 	 ----- 	 ---- ---------------- -- 	- 

	

', 	

,r- ' 
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names to this Memorandum of Assoct:on and se our 
respective hands there unto and forni ourev's into a Society 
under the Societies Registration Act (XXI of I S60), Punjab 
Amendment Act, 1957 as extended to the Union Territory of 
Delhi, this 21" Day of November one thousand nine 
hundred and eighty nine. 

Name 	 Address 	 Attestation 

H.S. Sinha Chairman, 	 Sd!- 

CBSE. Shiksha Kendra, 
Preet Vihar, Delhi 

A. Banerji Educationist, 	 SdJ- 
Bela Bitan, 
Rishi Bankim Chattejee Road, 
P.O. banasat, 
Dist. 24 Parganas, (North) (W.B) 

Lakshmidbar Mishra Jt. Secretary (AE) and 	Sd/- 
Director General, 
National Literacy Mission. 
Peptt. of Edu. MHRD, 
Room No. 109, C-Wing 
Shastri Bhawan, 
New Delhi 

S.P. Tuli it Secy. (A), 	 Sd!- 
Depn. of Education, 

• MHRD, 
New Delhi 

L.S. Narayanan Jt. Secy & Financial 	SdL- 
Adviser, 

• Ministry of HRD, 	 S 

Deptt. of Education, 
New Delhi 

- 
- 

>- 	-- 

•5; 

-.-: 	't-- 

S. 

'I 

4' 

5-, 	 - 

Name 	 Designation and Address 	Status 

1. 	Fr. T.\. Kunnunkal Consultant. Ministry of HRD, Chairman 
New Delhi 	- 

2 .Shri LS. Narayanan Jt. Secy & Financial Member 
Adviser, Ministry of HRr, 
Department of Education, 
New Delhi 

Shri Li). Mishra Jt. Secy. (AE) & Member 
Diector General, 
National LiteracyMission, 
Deptt. of Edü. MHRD, 
New Delhi 

Shri HS. Singha Chairiian, CBSE, Member 
Shiksha Kendra, 
PreetVihar, Delhi 

Shri J.S. Rajput Educationist, 	... Member 
151,AradhanaNagaE, 
Kaira Sultanabad, 
Bhopal(M.P) 

Shri A. Baneiji Educationist, Bela Bitan, Member 
Rishi BankimChattéijee Road, 
P.O. Banasat, Distt, 24 
Parganás, (W.B) 

Dr. KD. Sharma Educationist, Member 
VIII &P.O. Pragpur, 
Distt. Kangra (H.P) 

Shri .Jitendra Singh Dy. Director, 	:. Secretary 
Open School (CBSE) 
39, Wazixpur lndL Area, 
Delhi 

17 0 t-,a c'a,,ornl norrIs,,,. n,l..,.,.ra nn,.ncc. nntl ,4rlroeocc, nra ens, 
VY 	tZ1 	 yjjjc, uaL11 	a.I1,_ 	 C_LS., 51 	 -. 

below, having associated ourselves for purposes described in 
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Sd .-

Sd- 

:1. - 

S. K. Rv 6. 

Bhuhafleshw2r —75 1000 
Orissa 

7. 	J.S. Raiput 151. Aradhana Nagar, 
Katra Sultanabad)  
l3hopal, (N1.P) 

S. 	Geeta Ram \'ill. & P.O. Panihari 
District Sirsa, Haryana 

Saria Das- Mission Compound 
Nasirabad, 
Rajasthan-305601 

K.D. Sharma Viii & P.O. Pragpur 
Distt. Kan2ra, H.P. 

T.V. Kunnunkal Consultant, Ministry of 
HRD, New Delhi 

P.K Joseph Purakkary, S.K. 
Mangalam, 
Athirampuzha, Kerala 

G. Balasubrarnanian La! Bagum Street, 
Triplicane, 
Madras-600005 

Jitendra Singh Dy. Director 
Open School (CBSE) 
39, Wazirpur hid!. Area, 
Delhi-i 10052 

V.S. Sharma Accounts Officer, 
Open School (CBSE) 

- Wazirpur IndL Area, 
Delhi-110052 

RULES AND REGULATIONS OF NATIONAL 
OPEN SCHOOL SOCIEFy 

Short Title 

These Rules and Regulations may be called the Rules 
and RegulationS of the Yational Open School Society. 

Interpretatjs 	 - 

Unless the context otherwise requires; 

(i) "Societ-v" means the Nationaj Open School 
Society.. 

(cileleted) 

"President" means the President of the National. 
Open Scthool Society. 

"Vice-President" means-the Vice- President of the 
Nationai Open School Society. 	 - 

"Chairm" means the Chairman of the National 
Institute of Open Schooling. 

**** (deleted) 

"The General Body" means the General Body of 
the National Open School Societ-v. 

"The Executive Board" means the Executive 
Board of the National Open School Society. 

"The Government" shall mean the administrative 
Ministry or Department of the Government of 
India concerned with the Society. 

-'J 
'1 

Sd!- 

5. 	
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N) 	\\ords  denotinn sinular number shalliiicl - :• 	also 
me plurJ and vice versa, accorinato the cc:.ext. 
similari'.. words denoting the masculine cnder 
shall include also the female feminine ce::der, 
unless the context precludes it. 

3. 	Authorities of the Society 

The General Body; 

The Executive Board; 

Standing Committees, including the Finance 
Committee, and other Committees or sub-
committees which the * Executive Board may set 
up for discharging any one or more of its functions. 

4. Members of the General Body 

The Society shall consist of the following members; 
/ 

President of the National Open School Society 
shall be the Minister of Human Resource 
Development, Government of India and will chair 
the General Body Meetings. 

\'ice-President of the National Open Sciiool 
Society shall be the Minister of State for 
Education, Government of India and will chair the 
General Body Meetings in the absence of 
President. 

Joint Secretary, Deparunent of Educa:En. 
Niinistrv of Human Resource DeveIotent 
dealing vith National Open School Society. 

Chairman of the National Institute of Open 
Schdoling. 

** (deleted) 

rj 
	

(g) Secretary ofNational Institute of Open Schooling 
who will be ex-officio, the Secretary of the 
Society. 

All Heads ofDepartments of the-National Instinate 
of Open Schooling 

Financial Adviser, MHRD, Government of india. 

Director, NCERT. 

Director, NIEPA. 	. 

(I) •- Chairman, CBSE. 

Three Nominees, not below the level of Joint 
Secretary, one each from the Ministry of 
Information and Broadcasting, Doordarshan and 
All India Radio. 

Nominee not below the level of Joint Secretary, 
Department of Women and Child Welfare. 

(c) Education Seôretary, Department of Education, 
MHRD 

* Substituted in place of General Body, RB. Res No. 3 
dt. 22/4/92. 

12 

(o) Vice-Chancellor, IGNOU 

() 
Dfrector General ofthe Na 

(q) 

13 
54- 

tional Literacy Mision. 

Nominee not below the level of Joint Secretary of 
the Ministry of Welfare: 
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en 	e 1 o i he ievI ol/ohit Serc:av ol 
the Ministn of Labour. 

Secretary Education Delhi Govt. ('<CT oiDeihi. 

Director/Head of one of the SOSCo1Tespondence 
School Vice-Chancellor of State Open University 
by rotation. 

Commissioner. Kendriva Vidvalava Sangathan. 

Director, Navodaya Vidvalaya Samiti. 

(\v) Vice-Chancellor of one of the Women's 
Un versities 

Two representative from industries to be 
nominated by MHRD on the recommendation of 
National Institute of Open Schooling. 

All the members of the Executive Board, not 
included above. 

Two educationists. to be nominated by MHIRD 
on the recommendation of National Institute of 
Open Schooling. 

Terms of Membership 

The term ofoffice of the ex-officio members will 
be co-terminus with their holding their official 
position. 

The term of office of the rest of the members will 
be for a period of three years. Fresh arpointrnent 
(other than those for filling in interim vacancies) 
will be rñade in April. 

Sh: . J an' person \'.O S.: flcTiher ctthc Ge;eri! 
Bee r of a Committee, by reason of the office 
or 	ointment he holds, be prevented from 

- atler ::.ng any meeting of the society, he shall be 
at liertv to authorise a representative to take his 
place at that meeting. Such a representative shall 
have all the rights and privileges of a member, 

/ 	
but fcr that meeting only. 

All c atgoin g  members other than the ex-officio 
men::ers, shall be eligible for re-appointment. 

. A meniber of the Society other than the ex-officlo 
meniTer. shall cease to be a member, 

Sach a member resigns or becomes of 
unsound mind or becomes insolvent or be 
convicted of an offence involving moral 
nn-pitude; or  

• He does not attend three consecutive meetiflgs 
without obtaining leave of absence. . . 

(1) A resiation of membership of the Society shall 
be tendered to the Chairman and shall take effect 
only after it has been accepted by the General 
Body. Any vacancy in the membership of the 
Society caused by any of the reasons mentioned 
above may be filled up by the authority appointing 
such member and the person so appointed in the 
vacancy shall hold office only for the duration of 
the remaining term of the member in whose place 
the appointment was made. 

(g) Any aerson who ceases to he a member of the 

1 
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consonance with the Nlissio; and Ot)JCCtIVCS oiu: 
Society and wiihin the frame \vork of 
Normative National Docunents. 

I. Meetings; 

An annual Meeting of the Genera! Body shall be 
held, at a date and time, to be decided by the 
President during which the Chairman will submit 
the annual Review Report as well as the Audited 
Accounts of the Society and the budget estimates 
for the following year; 

The President shall ordinarily Chair the General 
Body meetings. However, in his absence the Vice-
President shall Chair the meetings; 

The meeting shall be convened, as directed by the 
President on the advice of Chairman under the 
signature of the Secretary, National Institute of 
Open Schooling. 

The President on the advice of Chairman may 
convene a special meeting of the Society if he 
thinks fit or if such a meeting is requisitioned by 
eight or more members in writing; 

Ten members or one-third, whichever is less, 
present in person shall form a quorum at every 
meeting of the Society; 

All disputed points at meetings shall be determined 
by vote. Every member of the Society shall have 
one vote each and in case of a tie the President 
shall have the right to casting vote.; 

- 

- 

Societ:_ shall ipso :acto cease 7o be a member of 
any of the coiiees ot the Society. 

The Society shall function notwithstanding any 
vacancy and notwithstanding any defect in the 
appoin:iment or nomination of any of its members 
and no act or proceeding of the Society shall be 
invalid merely by reason of the existence of any 
vacancy therein or ofany defect in the appointment 
or nomination of its members. 

The General Body shall continue to function till 
such time fresh nominations are made against the 
non-ex-oflicio positions. 

The Genetal Body and theExecutive Board shall 
be constituted with the approval of the 
Government of India. 	 - 

6. Powers and Functions of the General Body 

The General Body shall have, vested with it, the 
responsibility to assist the Society by providing 
sound and professional advice and council; it will 
generate a vision and give broad policy directions 
to the Society; 

It shall receive and critically examine and 
comment on the annual Review Report of the 
Society; 	 4 
It will receive and approve the annual budget of 
the Society; T 

In general, the General Body, will help ensure that 
• 	the Society will remain publicly accountable and 

that it exercises its powers and functions in 

16 17 



on the .advicc of Chairman may 
1 ::sdered nc-cessary for furtherance ol 

and ccivcs ofN atjona! Institute of Open 
. 	 Schoo1in. a person or ,  persons to paicipate in 
I 	 Ie deIib:ations of the meetings ofthe Society, 

provided I±at such a person(s) shall not have the 
. 	 . 	 S 	 right to vt::e. 

. 	. 	. 	. 	8. 	The Powers and Functions of the Executive Board 
. . 	 - 	 0 • 	 • 	

( a) • In 2eneraL the Executive Board will have, vested 
. . \vitli it, all the powers of the Society, to manage 

itS affairs nd to enabLe it to function smoothly 
and effcciveIy. It shall, however, exercise these 

	

-. 	 powers wimin the context of the Mission and Aims 
and Objects of the Society and the -advice it 

- 	- 	 receives from the General Body. 

(b) Specm1icath, the following svill be the substantm e 
po ers and functions cf the Executi e Board 

- Forv_rd Planning of Policies and 
Progrmmes of ctions, 

RIZ -  Takir, appropriate Decisions, 

- Ensurrng Effective Implementation, -:-•• 
i' 	- - 

* 	 - Exercsng the Review Function 

gb - 	 (c) The Execiine Board shall hae the following 
members 

- 	 - Chairaan of the National Institute of Open 
Schochng ,who w.ill also be 

7M,  ------'. 	
' 	 -I 

0. Chaivr'an of the E xecuti\ e Board 

•. 
18 •1- 	 4 . 	1 L.,. 

t 

9. 

- ****(de l e ted) 

- Secretary of National hstitute of Open 
Schooling who will be the Member 
Secretary; 

- Heads of all the Departments of National 
Institute of Open Schooling 

- Nominee of Department of Education, 
Ministry o fHuman Resource Development 
and nominee of Integrated Finance Division 
of Ministry of Human Resource 
Development; 

- One specialist from each of following areas: 

- Distance Education 

- Development Education 

- Development and Education of Women 

- Industry 

- Media 

- Technology 

- Vocational'Technical Education 

- Adult Education 

Meetings 

The Executive Board shall hold meetings. as required 
but it shall meet at least twice a year. 

19 
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-- 	. 	31------ sy--- 
The quorum for 	:eetinz will be on t:.  of the 	 admiiistration of the Society and of its 

	

I . 	 total membership. 	 personnel, including terms of tenure of 

	

\ * 

	 - 	
appointments. emoluments, allowances, rules 

'S 

• 	 10. Bve-Lavs of discipline and other conditions of service 

. 	 (a) The Executive 3oard shall have the power to make 	
of the employees of the SQciety as well as 

	

and frame b c-laws, in consonance with the 	
measures and norms for the welfare of the 

\  

	

Memoranduir of Association and Rules and 	
members of the Society; 

	

Regulations of:he Society and to add, alter, amend 	 v) For the establishment and management of 

	

or rescind the same from time to time, for the 	 funds, grants and allowances; 
administration and management of the affairs of 
the Society. 	- 	 : 1 	 vi) To select a seal for the Society and provide 

• 	for its safe custody and for proper use of the 
• 	 (b) Without prejudice to the generality of the 	 seal; 

	

• 	 . 	 foregoing provisions, such bye-laws may provide 
for the following matters: 	 - 	 vii) To provide buildings, premises, furniture and 

- 	 apparatus and other necessary equipments 

	

i) For the peparation and sanction of Budget 	 and facilities for canying out the work of the 

	

estimates, the sanctiomng of expenditure, 	•i 	 Society; 
making and execution of contracts the 

	

investment of the funds of the Societyand 	• 	 viii) For all other matters, as may be necessary 

	

the sale or alteration of such mvestment, and 	 for the furtherance of the objectives of the 

account and audit, 	 Society and for the proper administration of 
its affairs, dZ  

0 	 ii) Define the powers, functions and condi.ct of 

	

business of the vanous Committees, as are 	1 	 ix) Until it frames its own bye-laws for the 

	

constituted by it from time to time and the 	 goernance of its affairs, it may adopt, for 
FAV  

•. 	 terms of office of their members 	 the intenm penod, the Rules applicable in 
the Central Board of Secondar, Education, 

in) For creating \arlous categories of posts 	 Ne Delhi or another 
academic, administrative, technical, 

	

supervisory or ministenal and for selecting 	 (c) Amendments to Memorandum ofAssociation and 

and appointmg persons to such posts, 	 Rules and Regulations, made under section 10 (a) 
Pi  

shall not come into effect, without the prior 

I J 

	

Pi) 

 To frame Service Rules for the proper, 	 appro\al of the Government of India 	- 



--- 

The bve-lavs fr2:::ed under Section 10 (a) . 

j 	
come into effect, s soon as they are approved by 
the Executive Board. 

Subject to these Rules and Regulations, the 
Executive Board or a person whom the Executive 
Board shall authorise, in this behalf, shall have 
the power to appoint all categories of officers and 
staff for conducting the affairs of the Society and 
to fix the amount of remuneration subject to budget 
provision and to define theirduties. , 	- 

The Society may delegate to the Chairman of the 
National Institute of Open Schooling or to any of 
its members such administrative and financial 
powers and impose such duties as it deems proper 
and also prescribe limitations 'within which the said 
powers and duties are to be exercised or 
discharged. 

The accidental omission to give notice of any 
meeting of the Society to a member or the non-
receipt of such notice by any person entitled to, 
receive such notices shall not invalidate the 
proceedings of that meeting. 

The members of the Society or of the Executive 
Board or of other Committees shall not be entitled 
to any remuneration from the Society. The non-
official members of the Committees appointed by 
the Society shall, however be paid travelling 
allowance and daily allowance as may be provided 
for in the bye-laws, to be made in this behalf, for 

• purpose of attending the meeting of the Society 
or for any business of the Society. 

ii. Appointment , Powers and Responsibilities of the 
Chairman 

TheChairmãn of the National Institute of Open 
- Schooling shall be appointed by the Govei -nrnent 

of India on such terms and conditions as the 
Government may decide for a tenure of 5 years or 
attaining the age of 62 years whichever is earlier. 

As the Chief Executive of National Institute of 
Open Schooling his areas of responsibilities will 
lie in the following: 

- Providing leadership in generating ideas; 

- Building a cohesive team 6ut of the senior 
• executives and academic staffofthe National 
Intitute of Open Schooling and take 
méasdres to foster team spirit and a high level 
of motivation, 

- Ensuring that there is acareful nurture of the 
work ethos and high standards of excellence, 
in all the Departments.and in every item of 
work done by the National Institute of Open 
Schooling; 

- Providing faôilitation and support 
***(deleted) to the Heads of Departments for 
personal and professional development, 
specifically to assist them and work with them 
to evolve policies and programmes of action, 
to take appropriate decisions, to ensure proper 
implementation and to organise regular 
review meetings; 

23 



Mwonffi__.. WAM 
- 	Delcatin to the 	(deleted) - Secretary 

and Heads ot Departments specific area 
responsibilities and thus make them share the 
tasks and responsibilities of top management; 

- 	In brief, ensuring that the Aims and Objects 
and through them, the Mission of the Society 
are attained in fuller and fuller measure. 

Powers and Responsibilities of the Vice-Chairman 

*****(De1 eted) 

Powers and Responsibilities of the Secretary 

The Secretary will be Administrative Head of the Society 
and shall exercise all those specific powers and 
responsibilities that are delegated to him by the 
Chairman and as specified in the Bye-Laws. 

As Heads of the Department of Administration and 
Accounts, he will exercise these powers in accordance 
with the norms givenin section 14. 

Powers and Responsibilities of the Heads of 
Departments 

The following are the powers and responsibilies of the 
Heads of Departments: 

- 	To evolve, alongwith his team members-in the 
Department, draft policies and programmes of 
action for the Department, both short term and long 
term. While these would vary, according to the 
nature of the different Department, each 
Department w'ould be required to identify 

- - 

I - 

.-_•.;-'_,-'. j'-t 	-S.-.  - 

- 

• -- 

-- 

:- :--" 

SDCCia.;. the 	iask-scnadul 	ai--- d 
necessar; .iaboraion with otner Dcpartpie1- 

IS 
etc: 

- 	When such policies and programmes are appro- 
by the aropriate authority, to organise the 
resources of the Deparu-nent to ensure effecti- 0  
implementation; 

- 	To buid a team of committed flielflbers in t1 
Departrnent. out of all the members and of 
categories: 

- 	To sanction expenditures, according to approved  
norms and within the powers delegated to him; 

- 	To take personal responsibility to develop seconds 
and thirds in the DeDartment, through delegatio n  
of specific responsibilities, and through specifj 
assignments to those within the Department;. 

- 	To provide opportunities for personal -arid 
professional deeiopment of the staff of th0 -
department of various categories viewing this 
a major responsibility; 

To be the Member-Secretary of the meetings held 
in the Deparniient; 

-, 	To exercise all other powers and assume all other 
responsibilities not inconsistent with the 
delegation of powe -s or with the furtherance of 
the objects and tasks in other Departments or with 
the Aims and Objects and the Mission of the 
Society; - 
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the audit c accounts 	the S o c ict'; shall be 
payable by :ne Society. 

The Comptroller and Audiior Genera] or any oilier 
person appointed by him in this beh;alfshail have - 
the same rights, privileges and authority in 
connection with the audit and accounts of the 
Society as with accounts of other similar 
autonomous institutions of the Government. 

(iv) 	The Accounts of the Society, duly audited by the 
Office of the Comptroller and Auditor General of 
India shall be forwarded annually to the 
Government of India and the Government shall 
cause the same to be laid before the House of 
Parliament within nine months of the close of the 
accounting year of the Society. 

*18. Annual Report 

The Society shall submit annually to the Govt. of India, 
a report of its working, together with the Audit Report, 
on its accounts, for the previous year, in both English 
and Hindi Versions, for laying them, within nine months 
of the close of the accounting year, on the table of both 
Houses of Parliament. 

19. Dissolution of the Society 

In the event of the dissolution of the Society, according 
to the resolution of the Government of India, it will be 
done, as per provision of section 13 of the Societies' 
Registration Act (XXI of 1860), after getting prior 

s(Approved by the Govt. of India vide letter No. 5-23/92-
Sch.3 dated 17/7/92) 

27 

, 37 
10 ensure mat onc s Deparincn'1 \ou1d worl in 

j 	 collaboration \vth other Departments; 

-- 	To exercise the necessary supervision, within the 
Department so that all the rnenihers abide by the 
Rules, Regulations and directives contained in the 
bye-laws both those applicable to the National 
Institute of Open Schooling as a whole and those 
specifically applicable to the particular 
Department. 

IS. 	Suits bv and against the Society 

-. The Society may sue and be sued in the name of the 

- Secretary of the Society. 

• 16. 	Contracts and Agreements 

All contracts and agreements for and on behalf of the 

Society shall be signed by the Secretary of the Society. 
- 

*17. Accounts and Audit 

The Society shall maintain proper accounts and 
other relevant records and prepare annual accounts 
comprising of the Receipt and Payment Account, 

- c Statement of Lianilittes and Assets in such form 
as may be prescned by the Go\ ernrnent of India 

-- 
- m consultat on v ith the Comptroller and Auditor - 

•--• 	 . 	 .' 	 . 

General of india 
- 	 .- 

The Accounts of the Society shall be audited 
annually by the Comptroller and Auditor General 

- 

or by any other person appointed by him in this 
. 

behalfand epenciture incurred in connection with 

.'.. 	-. . ........ . 4- 

,. 
kk- 

- 



Cnr.tssion :::m We - ropriate authority 01 	the 

I Governmen;. 

Application of the Act 

All the provisions under auI he Sections of the Societies' 
Re2istratlon Act, 1860 as applicable to the Union 
Territory of D1hi shaH ap.p]y to the Society. 

Essential Certificate 

Certified that this is the correct copy of Rules and 

Regulations of the Sociey. 

Sd'- 	 Sd!- SdJ- 

(Chairman) 	(Secreta) 	 (Member) 

p - 

....................... .... . ............. 

- 	 -. 
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6211457 6211458, 6211459 

• 	011-6211453 

iTht{ i1'4T 
ftlT fMPT 	3ThT iT W1T) 

ff - 110 048 

•_; 	i. 
"I. 

Ref
....................................................... 

Dated ......... 

12.05.99 

• 	
. MEMORANDUM . • 
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Phones 	6211-457,1 6211458 

Gram : MUKTASHALA S Fa' 01 

on 	NATIONAL OPENSC 
(An Autonomous Organisation' of 1 

• 	 of EducatIon, M.H.R,D. Governrrjen' 
B-318, Kailash Colony, New Dell, 

I' ;: -•J  
if 

1" 	' 
4,4 

I I 

,.1 j'......... 

L 

............. 

" 

.1 •'' 	', 

••••••. 	. 
•. 

.4 .  

'4 
I 

'3 

I 	 •'' 

Subject: Appointment o'the post of lJunior Asistaht 

With referehce'toThjs Bio-Data.and subsequent 
interview 	held on 20.04.99, Sh. Rohini Sar'ma is intimated 
that he has been selected for the post of Junior Assistant 
NOS 'Regional: Centre, Guwahati on a consolidated salary of. 

'Rs.3500/- per month on the following terms and conditions: 

will bepaid corsolidated salary of Rs. 3500/- per 
month. 

2.. Theappointinent isJpurely on temporary and adhoc basis 
for the period of Six months only. 

3. During the appointment he will submit,herelf to the 
qrder of the NOS and. whenever required, will proceed to 
ny 'part of India and will perform such duties as may 

be assigned to him in connection with the office work. 

4: The.appointment shall also be liable to, be terminated 
on' one 'month's notice in writing given at any time 

4 during 'the appointment.by  èither side. However, NOS 
•reserv,es the right to pay one month's consolidated 
salary in lieu of such notice. 

5. He will have no right Or claim against any'post, on 
account. of his appointment for the said periOd nor he 
would be.entitled for r.egularisation against a regular 
post nor claim for the, employment to the'regular post 
Of' any type on account Of workdone by him during the 
employment period. 
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se aforesaid terms and conditions are acceptable 
is l.reqUipst ,ed tosend his consent on the duplicate 
memorandum duly, sgned tothe Secretary, 

en School,B-31B, Kailash Colony,NeW Delhi-110048 
ty immediately at Guwahati. 

 

S. GILL) 
: 	 Secretary.  

Sarma,a 
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F.No. NOS/Pers./99/ 

NATIONAL OPEN SCHOOL. 
B-31B, KAILASH COLONY, 

NEW DELHI - 110 048 

Dated: 22.9.99 

OFFICE ORDER 

Consequent upon his selection and1subsequent to his acceptance of 
offer issued, Sh.Rohjn -j Sarma has been appointed as Jr.Assistant w.e.f. the 
date noted against his name in the National Open School on a consolidated 
salary of Rs. 3500/- per month. 

S.NO. 	NAME 	 DESIGNATION 	DATE OF 	Place. of 
APPOINTMENT 	Posting 

1. 	Sh. Rohini Sarma 	Jr.'-tant, 	01..9 - (r/N) 	Peqirnal 

Guw&iat I 
----.--- 	 .-.-...........-..------.--------...----.---------.-----.-.-. 

The 	nppoi ntmerit s u; e y tmroar- y C, idlioc basis for a period 
of six rnonths 3 from' tha date of hi 	1oIninq. 

This issues with the approval of Secretary. 

ect ion Officer Pers. ) 

Distribution: 

Concernd Official  
All HOPs 
Accounts Officer 	. 
All Officers unto the level of Section Officer 	

:- Offire Order rile 
. 	Persdnal rile 	 - 

7. . Reg iona I- Directors, C:och , C-: icutta, Pune. 	uwat I 	 . 
Hydera4 Chandiqarh, Delhi .Aqra 

- 	 ., 


